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it is hereby notified for general

‘Institution men%ioned below has been approved
~Sclientific & Industrlal Resgarch, New Delhi, t

&@uthority for the purposes of clause ( 34 ) of

Scction 35 (Thirty five/One/ Twe ) of the Incd
read with_Rule 6 of the Incomemtax Ruions, 1962

- MAggociation® subject to the following conditid

That the Span Research Centre, Utl'm!a

i)
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iv)

.and balanco sheoet showing its assetd

Commissien

5945 (F.No.203/ 218/|83

~ITA.II} dated
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y Department*of
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sub=gsection (1) of

meltax Act, 1961
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ns te=

Surat

" will maintain a separate account ofithe sums received by

it for scienti fic research.

That the said Associastion will fords

of its geienti fic rescarch activitig
Authority for every fipancial ycar i
be laid down and intimated to them £
30th April cach vear.

That the said Association will suj
Authority by 30th June gach year a G
annual accounts showing their total

copy of @ach of these documents to 1
er of Income=taXe

That the said
of Mircot Taxes, Ministry of Finance
Revenua)y New Delhiy, 3 months in adv
einiry Of the approval for further e
ﬁppllcatlons received after the date

approval are liable to be rejecctede.

INSTITUTION

Uggn Resesxrch Gentya,
na = 394 210 Suvat.

sh annual returns
g to the Prescribed
n such forms as may
opr this purpose by

mit to the Prescribed
opy of their auditied
income and expenditure
liabilitiocs-with a

he concerned

Agsoeistiom will apply to Central Board

s {Department of
ance. before the
xtonsion,.

of expiry of

175, New hﬁusprial Es‘ta&e,

Contd»...; 2/—



'¢s 2 f-

Thls Notzficqtioﬂ is effectlve for a period from.

1488 ¢o 3.-;53.1935

¥ K.Batza 3
Under Saamgrgf ‘hG thé Gwemamﬁ of Ine

- Copy fbrwafded £0% w

B Y
26

..3.:

4;

- 6,

Te
'8 s

-

All Commissioners of Income—tax (2 00ples). o

Direcior of Inspection (Inv,)/(epl InVQ)/IT&ﬁUdlt/RD&PR/{
vﬂ911anre/Intetiigence/Ruoovery/&urvey/P&PR, ‘New Delhi.- :
Directorate of 0.8 M Sepvices (Income-tax), AmwannEuGhallbs
Mata Jundri Lane, New Delhi. : o

"The Secretary, Department of oclentifwc & Industrial
Rﬂsr.archn fechnology Bhavan, Kew Mehrauli Roady New Delhi

w1Lh rerercnce to theirO.Ms Noo .
o lﬁﬁifﬁaﬁfﬁfﬁﬁ
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.The Joint Secretary & Legal AdV1ser, Mlnxstry of Law’.. -
Shaatrl Bhavan,.hew Deilhie-.. .. .. . :
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Comptroller & Audxtor General of Indla (50 c0p1es)-__
Bulleuln eoctlon of D,I. (P&PR), New Delhi (5 coPies}a
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